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[Shri Bhupesh Gupta] 

thought this Resolution was indeed a comic 
Resolution it is a caricature of all this and I 
thought we should speak in a comic way. But 
now I find it has developed into a great 
tragedy. 1 hoped we could make fun of it; 
either side we could make fun of it. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr- Bhupesh Gupta, one thing 
appears from the discussion, that you are the 
best person to become a Minister because in 
that case there will be no allegations. Now I 
would request the honourable Minister to 
avoid all controversies and let us finish this 
subject as quickly as possible. 
SHRI YOGENDRA MAKWANA: I never 
meant it, as has been rightly pointed out by the 
honourable Shri Bhupesh Gupta. Because 
they referred to it, I had to refer to it; other -I 
was not going to refer to it. In the beginning I 
had already said this was a very simple 
Resolution. It seeks to regularise and approve 
rules which are framed and placed before the 
House. As I said, rule 9(2) in particular and 
rule3 10, 13, 17, 24 and 25 which are of 
similar nature are sought to be approved by 
this Resolution. As i said in the beginning, 
there is no financial implication; on the 
contrary, I gave examples of different 
journeys undertaken from Delhi to different 
cities. Trie amount will be much less than the 
actual incidental charge at the rate of 35 naya 
paise. 

So, Sir, this Resolution is very simple and I 
hope it will be passed and approved. 

THE VICE-CHAIRMAN (SHRI, DINESH 
GOSWAMI): The question is: 

"This Houre approves the draft Ministers' 
(Allowances, Medical Treatment and other 
Privileges) Amendment Rules, 1980 
framed under sub-section (1) of section 11 
of the Salaries and Allowances of Ministers     
Act,   1952   (58  of   1952) 

and Jaid on the Table of the Rajya Sabha   
on   19-6-1930." 

The motion was adopted. 

THE INTER-STATE    WAETR      DIS-
PUTES     (AMENDMENT)     Bill, 1980. 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI).: Let us now take up the Inter-
State Water Disputes (Amendment) Bill, 
1980. I ask for the co-operation of the Mem-
bers, i have before me 8 speakers. If each 
speaker can limit his speech to ten minutes, 
we will be able to finish this on time. 

The  Minister. 
THE MINISTER OF IRRIGATION (SHRI 

KEDAR PANDE): Sir, T beg to move: 
"That the Bill further to amend the Inter-

State Water Disputes Act, 1956, as passed 
by the Lok Sabha, be taken into 
consideration." 
This Bill was passed by the Lok Sabha on 

12-6-1980 and is now before this House. I 
would like to state a few words with regard to 
this Bill, particularly its aims and objects. 

The Narmada Water Disputes Tribunal was 
constituted in the year 1969 under section 4 of 
the Inter-State Water Disputes Act, 1956, for 
adjudication of the water disputes relating to 
the river Narmada and the river valley thereof 
between the States, of Gujarat, Maharashtra, 
Madhya Pradesh and Rajasthan. This was 
done in October, 1969. The Tribunal gave its 
report in August 1978. As provided under the 
Act, the Central Government and the party 
State Governments made further references to 
the Tribunal. After considering these 
references, the Tribunal forwarded its to the 
Central Government on 'he 7th December  
1979... 
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SHRI R. MOHANARANGAM (Tamil 
Nadu): If the Minister read out every rule, 
procedure and every, thing else in Hindi, is It 
our boundea duty to ask in English? 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): The Minister is 
reading in English. 

SHRI KEDAR PANDE: That is my 
option. I may speak in English or Hindi,    
That is permitted. 

The.  question  was proposed. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): There is a 
suggestion  that  we  should  pass this 
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without any discussion. So, if the Members 
can co-operate, we can finish it. 

SHRI HARI SHANKAR EHABHRA 
(Rajasthan): No, Sir. We are all 
representatives of the States anj the States 
have certain problems. So, Sir, let ug put forth 
our problems before the House. 

THE VICE-CHARIMAN (SHRI DINESH     
GOSWAMI):       Yes,    Mr. 
Nanda. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): Sir, apparently this is a non-
controversial Bill as stated by the honourable 
Minister. But. Sir, may I refer him to the 
Seventh Schedule of the Constitution wherein 
are included the Union List, the State List and 
the Concurrent List? I would particularly draw 
his attention to Entry 56 of the Union List in 
the Seventh Schedule which reads as follows:  

"56. Regulation and development of inter-
State rivers and river valleys to the extent to 
which such regulation and development 
under •the control of the Union is declar, ed 
by Parliament by law to be expedient in the 
public interest." 

Then, Sir, in the State List, Entry 17 reads  
as  follows: — 

"17. Water, that is to say, water supplies, 
irrigation and canals, drainage and 
embankments, water storage and water power 
subject to the provisions of entry 56 of List I." 

Sir, occurrence of these two provisions in the 
respective Lists in the Seventh Schedule of 
the Constitution, one under the Union List 
and the other under the State List, has given 
trise to a good deal of controversy and led to a 
number of litigations. This will lead to a 
number of litigations. I do not intend to take 
up the matter too far. But I would just men-
tion about the Betwa River Board. May I tell 
you that the Betwa River 

Board has not been able to function properly, 
it has not been able to frame its rules and 
regulations and its Board of Directors is not 
yet complete. The work which this Board was 
supposed to do, they were not able to do, be-
cause of many technical difficulties, because 
of many constitutional difficulties. Legal 
difficulties cropped up end the Board has not 
been able to function as effectively as it was 
expected to function. 

No doubt, the water resource is a very 
important resource and the basic infrastructure 
in agriculture, which consists in water supply 
to land and also power to the land so that the 
land can be developed—all these things are 
dependent on water. I am quite aware of the 
importance of channelisation of the river, for 
the regulation and development of agriculture 
of our country, but I would only raise this 
question: Before bringing forward this Bill has 
the hon. Minister taken care to see that this is 
not in conflict with the provisions in the 
Constitution? Will this Bill not give rise to 
litigation amongst the four States? This will 
also apply to Godavari. Tribunal, which has 
quite recently come. The other day you made a 
statement on the floor of the House and in the 
other House that you would make a law. Is this 
the law which you are making? I am aware 
that these four States—Maharashtra, Gujarat, 
Rajasthan and Madhya Pradesh—have not yet 
agreed upon the Award of the Tribunal. There 
is still some dispute on many points. I am not 
going into these details now. You now want to 
constitute this legal body which may affect 
Entry 17 of the State List in the Seventh 
Schedule. Have you taken care to obtain the 
opinion of the Attorney-General on this issue 
that this will not give rise to litigation? So far 
as the intention behind this Bill is concerned, I 
am one with you. I have, absolutely no 
difference of opinion with you on this. But in 
regard to the implementation of the provisions 
of this Bill, I have very serious doubts  because 
of these two 



 

provisions. And as you know and I read 
out just now Entry 17 of the Seventh 
Schedule is too wide; it relates to water. 
This does not come under the Concurrent 
List, and any State, under the pretext of 
its right under Entry, 17 can take up the 
matter with the court. So about that 
possibility, I want to know from the hon. 
Minister whether, before bringing this Bill 
before this House, you have tried ^o 
exclude, the possibilities of litigation on 
the basis of this Bill. Have you taken the 
considered opinion of the Attorney-
General so that litigations can be 
avoided? Sir, my own reading of the 
situation is this. There are provisions in 
the Seventh Schedule—one in the Union 
List and the other in the State List. We 
have past experience of disputes between 
the States on this question of rivers which 
flow through several States. So many 
problems have arisen in the past. (Time 
bell Rings) Betwa is one example I gave 
you. Therefore, I would like to know 
from the hon. Minister whether he has 
taken all possible steps to see that the 
provisions of this Bill will not create 
problems. Apparently they are innocent. 
This control authority is sought to be 
established under this Bill and when they 
try to distribute water among the States—
water being State subject an<j regulation 
and development of inter-State rivers 
being a Central subject— 1 hope, there 
will be no conflict. That is all right. But 
there are stresses and strains in Centre-
State relations, at least with regard to 
some States. Let not this innocent Bill 
add another burden to the stresses and 
strains in the relationship between the 
States and the Centre. I just want to know 
whether the hon. Minister has given 
attention to this aspect of the matter. As I 
said at the very outset, the intention 
behind the Bill is apparently very 
innocent. But has he taken care to see that 
this does not give rise to a crop of 
litigations? That is all. Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Mr. Sahu, 10 
minutes please. 

SHRI SANTOSH KUMAR SAHU 
(Orissa): Mr. Vice-Chairman, Sir, this 
Bill, the Inter-State Water Disputes 
(Amendment) Bill, 1980, seeks to insert 
a new section 6A providing the power to 
make schemes to implement decision of 
Tribunal. As the hon. Minister has rightly 
pointed out, the Narbada Tribunal Award 
has come, so there must be ways and 
means for implementing it. I straight-
away support the Bill. But r would like to 
clarify certain points. If we go through 
the original Inter-State Water Dispute 
Act, 1956, Clause 6 says: 

"The Central Government shall 
publish the decision of the Tribunal in 
the official gazette and the decision 
shall be finally binding on the parties 
in dispute and shall be given effect to 
by them." 

If you    read Clause 12 of   the same 
Act, jt says: 

"The Central Government shall 
dissolve the Tribunal after it has 
forwarded its report as soon as the 
Central Government is satisfied that no 
further adjudication in the matter wiH 
be necessary." 

Clause 5 provides certain things for 
reference On which the. Tribunal has 
also given judgment. Sir, the original Act 
provides 9 judicial process for deciding 
certain disputes between the different 
States which want to enjoy the benefit of 
river basin development. It is apparently 
a judicial process which has come under 
the purview of this Act. Now we want to 
insert Section 6A without prejudice t0 the 
provisions of Secton 6.   It reads: 

"Wthout prejudice to the provisions 
of section 6, the Central Government 
may, by notification in the Official 
Gazette, frame Q scheme or schemes 
whereby provisions may be made for 
aII matters necessary to give effect to 
the decision of a Tribunal." 

I fear that this new insertion is beyond 
the ambit of    the Inter State    River 
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Dispute    Act    under which    we ar going    
to    insert    the    new    clause 

If we  read  through all    tin 5 P.M.    clauses,   
then,   Sir,  we   knov that in 1956 there was a 
Rive: Board Act which was also framed an< 
later on  this  Inter-State Water  Dis pute Act 
was framed because at tha time also 
controversy and conflict oi thought   was  going  
on whether     wc should   from these  Inter-
State wate boards or decide the conflict by 
Inter-State Water Disputes Act  should  be 
passed.    Now.  Sir,  the  ambit of the original 
Act itself is for resolution oi certain  points  of  
difference  betweer different     States.  Now 
that  is closed The reference has been made 
against the   Narmada   Tribunal  Award.    The 
reference is  closed now. What do  we mean   
by   the   insertion, of  this   new clause?    We  
are  giving a new  subsection under  which   
goes  much  beyond the scope which was 
conceived under  the  original Act.    I quite en-
tirely  agree  with the  Minister     that the  
Narmada River Basin Board should be formed, 
because we must see that all these    natural    
resources, the resources, which are scare , are   
used. At  present  only  20  per cent  of the 
water resources of the country    are being   
utilised.    That is     why    this countries is 
suffering. We want to develop  agriculture.  We  
want  to  have more  power.    There  is  
urgency     of developing all these river basins 
and form   development  boards  which can 
operate  more  efficiently.    But,  Sir,  I very  
much   apprehend that  here we are  going    
beyond     the     ambit   and against      the      
scope      0f    the Act. If    we go to see    the 
history    when the    law    was     framed,    as    
rightly the    Minister    has     stated    in    his 
statement,     we     are    thinging       of the   
Narmada   Tribunal   Award    and the Narmada    
River   Basin   Development   Board. But,   Sir,   
this   law   is not only for Narmada.    It is a 
general        law     where      any      tribunal 
appointed as such gives any verdict by this 
insertion 6A these new autho- 

rities will be created. But, Sir, rrr. first point 
of contention is there is reasonable 
apprehension that this nev insertion is a 
question of not a judicia trbunal or decision, 
but it is a ques' tion of executive authority 
whicl wants to implement a thing for th< 
development of the whole river basin So it is 
much beyond the scope of th( dispute which 
was envisaged undei the 1956 Act. 

Then,  the   second  point     which     ] would  
like to deal with here is thai when it is a 
general question, we must look into the 
matter in detail.    Now, Sir, this Act was 
meant for expediting the matters.    So here 
there is  a provision under  section 5 that 
there should be   references to  the  tribi after 
giving the award, but that     is debarred in 
other sections, that these things cannot  go to 
the Supreme Courl because these are 
questions of    very critical  nature   and   
very      sensitive nature where the rights  of 
different States,   where   rights   of   the   
people of different  States are to be decided 
for the  overall development  of    the 
country   and   the  nation.    Now,   Sir, in 
this provision he has made a provision for 
makng a review.   Now, Sir, if we see in the 
insertion under subsection 2(j),  there is  a 
provision to constitute   a   committee for     
making such review and the procedure to be 
followed by such committee.    So, Sir, it is 
not very clear whether a    point which has 
been decided by an award of the tribunal can 
again be reviewed by a court, which is 
created    under this Act and thus create 
further delay.    Will it expedite the matter    
or delay the matter?    Then,    Sir,    the 
framers  of  the law  were very clear in the 
beginning that this is only a judicial process 
to expedite the matter. If we go through the 
clause, they have said that when a matter has 
been referred to the River Board, should it 
go to the tribunal?   The clear mention is that 
the tribunal should not accept such  a  
matter.    So,  what  was     the mind?    This  
clearly   shows  that  the mind  of  the  
framers  of the Bill  in 1956 was that it is to 
initiate a judi- 



369 Inter-State Water [12 AUG. 1980] Disputes (Amdt.) 370 
Bill, 1980 

cial process to expedite the matter so that the 
disputes even be resolved in a judicial 
manner. But, Sir, if we go through all the 
records of the world on the development of 
the river basins, whether in America or whe-
ther in our own country, we see it is co-
operation and mutual understanding between 
the States that will help in developing the 
river basins, which is so urgent for our 
country. Sir, I quote here the decision of the 
U.S. Supreme Court which has very clearly 
given a verdict on this question. I will just 
quote it for better understanding of the 
problem: 
"The reason for judicial caution in 
adjudicating the relative rights of States in 
such cases is that, while we have jurisdiction 
of such disputes they involve the interests of 
quasi-sovereigns, present complicated and 
delicate questions, etc. We say of this case, as 
the court has said of inter-State differences of 
like nature, that such mutual accommodation 
and agreement should, if possible, be the 
medium of settlement, instead of invocation 
of our adjudicatory power." 
So. everywheie if we go through our records, 
we will see that in the other commissions also 
which had been appointed, it is very clearly 
said that the way to find out a soultion to the 
problem and expedite the matter is by mutual 
accommodation and understanding. To 
enforce it through a judicial body does not 
bring in a solution. The Krishna-Godavari 
Commission did not show any enthusisam for 
creating a River Board under the Act and 
stated: 
"The     Commission     recommends that   an  
inter-State  Body,   a  River Board or by 
whatever name called, should   be   
established  without  any delay, for bringing 
about a co-operative approach and 
establishing the necessary co-ordination in 
the planning and operation of various deve-
lopments   in    the    different    river basins." 
Why do we have to insert this clause? We 
have the Act also before us, that is, the River 
Board Act 1956.      My 

contention is that when the adjudication 
process is over, the Tribunal has given its 
findings as per the Disputes Act, if we go 
through the original Act, under clause 6 it is 
notified and under clause 5 there ig a reference 
to different States who are to get the benefit, 
when they have given their references and the 
Tribunal has considered it and given the final 
verdict and forwarded to the Central Gov-
ernment the question comes that this Tribunal 
is to be closed. How can we start from that? 
Do you force a judge to hang a man whom he 
has ordered for hanging? It is not so, it is the 
executive authority which has to do it. And the 
authority is more like the Damodar Valley 
Development Corporation etc. or other 
national bodies. So it has nothing to do with 
this inter-State Water Dis^ putes Act. We are 
eager that the water resources must be 
harnessed and all the river basins development 
may come about. Not only that, if the Central 
Government prepares the national alternative 
plan for development of different river basins, 
many of the solutions can come about and 
many States would agree to a reasonable and a 
scientific development of the river basins. 
Unfortunately, in our country, many of the 
largest rivers like Ganga, Cauvery, Krishna, 
Goda-vari, Mahanadi onwards flow in diff-
erent States. This may serve us temporarily 
but I would request the hon. Minister to 
consider our demand in priority for more 
irrigation projects and hydro electric 
development projects and there must be a 
sincere attempt for a comprehensive Bill 
where you can bring in the authority for the 
river basin development and expedite 
settlement of different disputes so that the 
river basin can be developed. 

With these words, I apprehend that this 
may not bring in the solution which the hon. 
Minister has thought of bringing in by just 
inserting a clause and giving wide powers 
beyond the scope of the original law by 
broadening it. It may not serve the purpose.  It  
would have been better 



 

[Shri Santosh Kumar SahuJ 
if a commission or River Development 
Authority could have been appointed by 
a separate Bill. Everybody would have 
welcomed the measure. The country 
wants development of water resources. 
We want more power. But probably we 
have not considered all the aspects of the 
River Board Act which was enacted in 
1956, that is, River Board Act and Inter-
State Water Disputes Act are enacted 
with different objectives. The River 
Board Act was meant for that. And here 
also, in our country, examples of 
Damodar Valley Corporation and other 
projects are there where much has been 
done and the different States have not 
only been legally getting the benefit, but 
they have also given what is necessary 
for the development of the needy people 
of the needy areas. If we go on indulging 
in legal quibblings and if We go on 
creating more work, these things cannot 
be done. These things should be looked 
at from the point of view of greater 
national interest. I would like to point out 
to Mr. Nanda that article 262 provides 
that where there are inter-State disputes, 
the States can regulate the development 
of the river basins. With these words, I 
hope, the hon. Minister would look into 
this and see that a comprehensive scheme 
is taken up in this country, urgently and 
without any delay so that the river basins 
could be developed on an all-India basis. 
On an earlier occasion, the hon. Finance 
Minister has said that finance is no 
problem. If there is a will, the Gov-
ernment can bring in the finance. If we 
proceed on proper lines, within ten years, 
we will be able to link the Ganga with the 
Cauvery. This is very much needed, 
because, 80 per cent of the country needs 
irrigation. We require ten times more 
hydel power. We have the necessary 
resources. The only thing is that, we 
should have a strong will to do it.    
Thank you, Sir. 

THE VICE-CHAIRMAN: (SHRI 
DINESH GOSWAMI): Prof. Ramlal 
Parikh.    You have eight minutes.    I 

think, you can conclude within that time. 

PROF. RAMLAL PARIKH (Gujarat) : 
Mr. Vice-Chairman, Sir, I rise to 
welcome this Bill moved by the 
Government, although, I feel the Gov-
ernment had been moving very slowly in 
this particular matter of very vital 
importance of very great urgency, of 
using our water resources. The award of 
the Narmada Tribunal has been one of 
the reasons which prompted the 
Government to bring forward this Bill. I 
entirely agree with my predecessor that 
we do need a comprehensive scheme 
with its wider dimensions. But I do not 
understand what will be the advantage in 
delaying or deferring what is immedia-
tely before us for implementing 
something which is vital. Therefore, Sir, 
all I would say is that the hon. Minister 
should have brought this Bill much 
earlier. Six months have elapsed after the 
award of the Tribunal. The award was 
given six months ago. But we are not 
even able to set up the control board or a 
specific authority. Perhaps, the Gov-
ernment could have set up the authority 
even without the Bill and then they could 
have come in for legal sanction later on. 
This also would have been feasible, 
because, many administrative boards 
have been created and we expected that 
this board would be created. After all, let 
us not forget that because of our delay in 
framing the rules and the regulations, 
millions and millions of cusecs of water 
flowing wastefully into the sea. We are 
not able to utilise it. This is the position 
when the whole country is starving for 
power, when the whole country is 
starving for irrigation. Even these four 
States which are concerned with this, also 
need that. Sir, when I welcome this Bill, 
it is not only to benefit one State. All our 
rivers are national assets. They are our 
national property. We should get 
maximum benefit out of them, whether 
they are rivers or natural resources, in 
any other form, including things like gas, 
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crude oil from the Bombay High and so 
on.   On an earlier occasion.   I had stated 
that these    are   all    national assets    and    
the    benefits should be divided equitably.   
The   benefits   and advantages     should     
be     extended equitably  to  all.     Hence,  
we should adopt   this   Bill   without   any   
delay and   see  that  the   award   which   
has been   given  by   the   Tribunal  is   
implemented   with   the    greatest sense 
of urgency, because, every day, which we  
are  losing,    we    are    losing in power,   
we   are   losing   in   electricity 
generation, we are losing in employment, 
we are losing in irrigation, we are losing 
in new wealth which may be  created,  
which  can  be  generated, we    are    
losing    in    employment of technical,   
semi-technical,  skilled   and unskilled   
labour.     Thousands  of our young   men   
in    these    four    States, which are 
concerned with this, could benefit from 
this.    This scheme was designed     much      
earlier.       Pandit Jawaharlal    Nehru    
had    laid    the foundation of Sardar 
Sarovar in 1961. Hence,   it  behoves  
Parliament to see that   the   Tribunal     
award which   is there, is implemented 
without delay. Of course, there may 
always be some differences.    But all the 
States went to the Tribunal.   The Tribunal 
award is binding on all.   There is no 
further appeal provided in    the    Act    
itself. Therefore,   the   question  has  
nGw   to be looked  at  from  the  
implementation   angle   and  nothing   
beyond.     I fined there is a clause for 
'review of the decisions of the authority'.   
I hope this work 'review' of the decisions 
of the   authority    would    be    carefully 
.restricted to the decisions  on imple-
mentation of the Award and not in any  
direct,   indirect    or    any    other 
circumscribed    way    to    review  the 
decisions    of    the      Tribunal.      The 
Tribunal's  decision  is   now  the   final 
word. 

We have all gone before the Tribunal, 
raised our objections, piit our arguments 
and the arguments went on for 10 years. 
The greatest luminaries, Advocate-
Generals of all the States went there. 
Everything has been argued out. Now, it is 
the highest judgment which is binding on 

all of us. My only anxiety is that a pretty 
long and precious time has been lost 
already. We should now recover very 
soon. I am particularly very sorry to hear 
that some of tfie machinery which was 
purchased and specially brought for 
constructing Sardar Sarovar is lying idel, 
it could not be used at that time and, 
there, fore, it was transferred from this 
site to some other project during the 
Governor's rule. This is very unfortunate. 
This should not happen in the matter of 
such national importance  and urgency. 

Then, Sir, this Award is now to be 
'negotiated   for   its   financial   support 
from the  World  Bank.    It is regret-able 
that even the project report for the   World   
Bank   is   not  yet   ready. How are you 
going to move in this matter?   What is the 
sense of urgency you are giving to this 
matter?    it is igood that you have brought 
forward the Bill, but it is not adequate.   
You need to move much more faster.   
You have to set up a stronger machinery 
to see that the work is executed in the   
shortest   possible   time.    I   think the  
project   report   should   be   ready within 
a month or within a couple of months.    
Before we meet in the next session, we  
should have a  clea- and comprehensive      
statement   from  the Government,  from 
the hon. Minister about   what  steps   have  
been   taken for the implementation of the 
Awar3 and what is the   programme   of   
the Government    for    the    coining    
five years.   At this stage, I would appeal 
to you, friends from other States, to get 
together.    There  might be  some 
differences,     some    misunderstanding 
on  such issues.    Gujarat is  also  not 
satisfied for it is going to get only 16 per   
cent   of   electricity   power   from this  
dam which  will be  constructed. So, it is 
not that every State will get everything. 
That is not possible. But that  stage  is  
over  and  I would like to appeal    to    the    
people in other States that now whatever 
differences or difficulties are  there,  we 
have  to sit   together,     discuss     
together   and work  out    the    setting    
up    of    the Narmada   Valley  Control   
Authority. 
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Lastly, Sir, apart from the setting up of 

this Narmada Valley Control Authority, I 
would like to suggest that there should be 
a special cell in the Ministry itself to see 
that the hands of all the concerned State 
Governments on whom the burc' 
implementation is there, should be 
strengthened and reinforced to ex. ecute 
this project without any further delay. 
Gujarat is perhaps the last in irrigation 
and if the water of Narmada Tribunal 
does not reach Saurashtra or Kutch, there 
is no way to help these people to raise the 
level of their living and to liberate them 
from poverty. This is the only project 
which can do that and in all other States  
also  we  have  to  do  it. 

So, I would appeal to the hon. Minister 
now to take series of measures very 
urgently, to see that the time lost is 
recovered, further delay is not caused and 
these measures are not used in any 
manner to review the decisions of the 
tribunal, but to reinforce the decisions to 
the Tribunal. 

With these words I fully support the 
Bill. 
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THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Hon. Members, 
there is a complaint that you are engaged 
in a group discussion. So either you listen 
to the debate, or if you feel you have 
something important to discuss, you 
should, I feel, go  to the Lobby and 
discuss it. 
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"that Mr. Pandey told Mr. Solanki that he 

had already sent a communication to the 
World Bank not to entertain the request of the 
Rajasthan Chief Minister and to go ahead with 
the proposal to extend financial assistance to 
the Narmada Project" 

 

"No representative of the Government of 
Rajasthan was present in the meeting and so it 
was suggested by Secretary, Irrigstion that a 
copy of the report with decisions of the 
meeting, with indication of share cost of 
Rajasthan State may be sent by the Gujarat 
Government to the Rajasthan Government for 
their approval, in case no decision of 
Rajasthan is received, their portion would be 
omitted for the present from the project and 
cost corrected accordingly." 

 

"PM   unhappy   with   Pahadia   for 
writing to World Bank" 
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PROF.   RAMLAL   PARIKH:      The 
Minister should tell the House SHRI 
KALPNATH RAI:     Sir,.... 

THE      VICE-CHAIRMAN      (SHRI 
DINESH GOSWAMI):  Just a second. 

PROF. RAMLAL PARIKH: The 
honourable Minister should teil the House 
whether this agreement thai was referred to by 
my celleague just now about the Kadana 
Dam, was placed before the Tribunal, whether 
it was discussed and argued by both the States 
and whether after taking that agreement into 
account the Tribunal gave this decision or not. 
The whole point is that unless the House 
knows whether the Tribunal took into account 
this particular agreement, then rejected the 
contention of the agreement and then arrived 
at a decision, the whole point would become 
different. (Interruptions) 

SHRI HARI SHANKAR BHA-BHRA: 
That Tribunal was adjudicating on the 
Narmada waters, and this agreement between 
Gujarat and Rajasthan wa3 related to the Mahi 
River waters. (Interruptions) But it was 
accepted by the Gujarat Government that this 
agreement was valid and that they had entered 
into the agreement. (interruptions) It has 
nothing to do with the Narmada waters. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): There is n<> point  of order.     
(Interruptions) 

PROF. RAMLAL PARIKH: There is no 
question of the Narmada waters being 
brought in there. That is not the point. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Please First, there is no point of 
order. And I do not know whether it comes 
within the purview of the Bill or not. You 
have made your point. It is up to the Minister 
whether to reply to it or not. 

Mr. Kalpnath Rai, you complete in seven 
minutes. 

SHRI KALPNATH RAI: Thank you, Sir. I 
will complete in ten minutes 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Ten minutes? All right. 
Gentlemen's agreement. Finish  by   5.45. 
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THE VICE-CHAIRMAN (SH1U DINESH 

GOSWAMI): Mr. Mohana-rangam, I think 
you shall have to finish in six minutes. I will 
give you two minutes more. 

SHRI R, MOHANARANGAM: I don't 
think I will take even six minutes. Mr. Vice-
Chairman, our honourable Minister has 
moved a Bill further to amend the Inter-State 
Water Disputes Act, 1956 as passed by Lok 
Sabha and some of my friends have discussed 
about some inter-State disputes. They have 
discussed very elaborately with regard to the 
scheme which is an outcome of the Tribunal's 
deliberations. Yesterday from some of my 
friends I understood that there was no 
unanimous recommendation and that is why 
our Minister had to bring a Bill for 
consideration by Parliament. The honourable 
Member from Rajasthan spoke about the river 
which flows through the length and breadth 
of his State. My friend, Mr. Kalp Nath Rai, 
spoke about the Brahmaputra which runs 
through the northern part of this country. And 
I am not an exception to this trend. Even 
though we talk of inter-State disputes, 
unification of the nation, development and 
benefit of the whole country, but in practice 
when we are expected to talk, we talk for our 
respective States. And I have already said I 
am not an exception to this. I have to talk 
about my Slate, namely, Tamil Nadu, the 
State which I represent in this House. There is 
a water dispute, namely, the Cauvery     river       
dispute,    between 

Karnataka and Tamil Nadu for the past 
sixteen years. The problem has not been 
solved yet. There was an agreement in the 
year 1924 and for fifty years that agreement 
worked. After the expiry of the agreement in 
1974 there started the trouble from Karnataka. 
When I mention Karnataka my friends from 
Karnataka should not think that I am talking 
ill of their State. No. We have got thousands 
and thousands of friends from Karnataka. 
They do not have any animosity towards our 
State and vice versa. We want both Karnataka 
and Tamil Nadu to live together. In fact, each 
and every part of the country should live in 
peace and friendship with the other without 
having any dispute whatsoever, whether river 
disputes or other disputes. We are all Indian 
citizens, citizens of one Country. We should 
live together. Under our Constitution there is 
only one citizenship and that is Indian 
citizenship, i call myself an Indian citizen, i 
cannot call myself a citizen of Tamil Nadu. In 
view of all this the honourable Minister 
should definitely be able to form a scheme, if 
at all, to solve these river water disputes, in 
the light of the recommendations of the 
Tribunal. Whatever way, what prevented you 
from solving these problems? As my friend. 
Mr.. Kalp Nath Rai, has pointed out just now, 
there is a flood in the northern part of this 
country. So is there a flood in the southern 
part of this country. If you take Cauvery, our 
State is entirely dependent on the Cauvery. 
Fifty per cent of the paddy cultivation in our 
State is dependent on the waters of the 
Cauvery. We were getting this water from 
1924 to 1974. After 1974 Karnataka 
Government started constructing 
Krishnarajasagar Dam and other small dams 
thus preventing water from flowing into our 
State. That is why our paddy cultivation has 
been completely affected in the southern part 
of our State. We have represented so many 
times to Karnataka Government. It is time the 
Central Government came forward to settle 
this  problem.     Secondly,   i   came   to 
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know—i do not know how far it is true; I 
have heard from reliable sources—that the 
Government of India is going to spend Rs. 
200 crores on solving the water problem in 
Tamil Nadu, just on bringing the Krishna 
waters to Tamil Nadu. I should like to know 
whether it is true that the Government of 
India is getting World Bank assistance to the 
tune of Rs. 1100 crores to solve this problem. 
I do not know if what I have heard is true, T 
would like the honourable Minister to tell me 
whether it is true or not. Madras, the capital 
city of our State, completely depends on the 
Krishna waters. Every year lakhs of people in 
Madras are facing acut2 water shortage, i 
understand the present population of Madras 
is 32 lakhs and it is expected to swell to 50 
lakhs in ten years. And if the Krishna water 
problem. is not solved, ycu can imagine thc 
fate of the people of Madras. Not only the 
people of Madras, but the people of the entire 
Tamil Nadu are on the brink of starvation if 
this water problem is not solved soon. I would 
therefore request the honourable Minister to 
tell me here and now—\ do not know whether 
it is proper on my part to ask this question 
just when the Minister has brought this Bill 
before us—to give me a direct answer, 
whether it is true that the Central Government 
is getting Rs. 200 crcres from the World Bank 
for the Krishna waters. Thank you. 

THE VICE-CHAIRMAN ("SHRI 
DINESH GOSWAMI): Dr. Adi-seshiah. May 
i request you to finish in  eight minutes or  
so? 

DR. MALCOLM S. ADISESHIAH 
(Nominated): Yes, I shall be brief. Mr. Vice-
Chairman, I am very happy to welcome this 
Bill along with Prof. Ramlal Parikh and i 
wish to say that this is the first step in the 
right direction. The speaker on my left as well 
as Prof. Ramlal Parikh have said the same 
thing. 

The problem we face in this country in the 
shape of inter-State water disputes is 
extremely serious. I have here, Mr. Vice-
Chairman, a list of eight inter-State water 
disputes starting with the Narmada which, 
when we started, was costing Rs. 1,000 crores; 
but today, after ten years, the same project 
will cost Rs. 3,000 crores. And the 28 million 
acre-feet of water in that 500 mile river is 
going to irrigate 11 million acres of land and 
produce 2.000MW power. 

I would not give similar details in regard to 
the other disputes such as the Cauvery, the 
Suvarnarekha, the Ravi, the Beas, the 
Godavari, the Sutlej, the Yamuna and the 
Krishna. Latterly there has been a discussion 
about the West flowing rivers of Kerala 
through which 57 million acre-feet of water is 
flowing into the Arabian Sea and only 2 
million acre-feet of water is used in Kerala 
for irrigation 0.5 million acres of land. 

The second problem that worries me is that 
even where agreements have been reached 
between States, some of the States are going 
bs.ck on these. Recently I heard that the 
Himachal Pradesh Chief Minister has queried 
the agreement with his neighbouring State 
and the Haryana Chief Minister has queried a 
similar agreement. 

Mr. Vice-Chairman the third point I want 
to mention is that expert studies shows that in 
a poor country like. ours where 60 per cent of 
the population is below the poverty line, we 
are using only 10 per cent of the river waters 
that are available. Considering the fact that 
we are facing a serious power crisis and 70 to 
80 per cent of cur export earnings are spent on 
import of crude oil and energy is in short 
supply, to allow 90 per cent of our water to 
flow into the sea as waste is really a serious 
matter amounting   to  crime. 

One more expert study has shown that two-
thirds of our river waters are   north   of  the   
Tropic   of  Cancer 
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whereas 50 per cent of our cultivable land is 
south of the Tropic of Cancer. 

As has been pointed out by the speaker on 
my left and Prof. Ramlal Parikh there have 
been various recommendations on the water 
issue. The Working Group on Energy has 
recommended that there should be a national 
approach to this problem of river waters. Very 
recently the National Flood Commission, of 
which the Chairman was Mr. Hathi, handed 
over its report to the Government making 
similar recommendation. Now the time has 
come for us to take seriously this particular 
wealth, the water wealth that we have in order 
to meet the urgent demands for power, for 
food and for the other necessities of life. 
Therefore, I support this Bill. And, Sir, I 
support this Bill thinking that this is the first 
step and I would like to see a more 
comprehensive legislation whereby the waters 
of the country would be treated as part of the 
national wealth to be used and i would like 
this point to  be examined  and analysed. 

Now, Sir with regard to the Bill, I have two 
questions. The first question is this: There is a 
provision in clause 2 for the setting up of an 
authority. Now, would this apply to cases 
where the decision to set up an authority—
there is a proposal to set up a Cauvery Valley 
Authority—will not arise out of a Tribunal 
decision or an award? 

SHRI M. KALYANASUNDARAM (Tamil 
Nadu): The Tribunal award must precede. 

DR. MALCOLM S. ADISESHIAH: I 
think my friend, Shri Kalyanasun-daram, has 
answer my point. My point is that this Act 
will not be able to cover the other cases 
where there are authorities to be set up. 

SHRI M. KALYANASUNDARAM The  
Tribunal award must precede. 

DR. MALCOLM S. ADISESHIAH: In the 
case of the Cauvery, there is no Tribunal. 
Then, Sir, my second question:     I do not 
quite understand 

the scope and extent of the delegated power 
in this Bill. It seems to me, on the one hand, 
to be rather wide and vague and, on the other, 
quite narrow. And Sir, I presume that the 
Ministry has had it examined very carefully 
and has at it through the legal services and is 
satisfied with the delegated powers, with the 
powers that have been delegated to the 
authority. 

With these words, Sir, I support the Bill. I 
think I have finished within eight minutes. 
Thank you, Sir 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You have taken less than that. 
Now, Mr. Kalyanasundaram I think you will 
finish  within  seven minutes. 

SHRI M. KALYANASUNDARAM: What 
is the time allotted for my party? 

THE VICE-CHAIRMAN: Actually, only 
four minutes. Therefore, I am giving you 
seven minutes and I think that it is quite 
reasonable. 

SHRI M. KALYANASUNDARAM: Sir, I 
am not enthused by the provisions of this Bill 
and I am not enthused either by its efficacy or 
its feasibility. Under the guise of giving effect 
to the award of a Tribunal, I think, Sir, the 
Government is taking too much of power 
which it will find it difficult to use to 
implement it. Instead of solving the problems, 
they will create more problems. There is no 
provision even for consulting any of the 
concerned States during the process of 
constituting the authority and also at the 
various stages of its functioning. May be that 
in an unwritten manner it is there. But what is 
written only, I can read. Sir.I come from a 
State which is very deficit in this scarce 
meterial called water. Sir, the provious 
speaker, mv esteemed friend, Dr. Adiseshiah, 
explained how water is being wasted in a 
country like ours. Two-thirds of the arable 
land in Tamil Nadu is deficit in water. Even 
the ground water table is going down and 
down 
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year after year because of the seven lakh 
pump-sets that we have. And, periodically, for 
four or five years, we will suffer and our 
agriculture will suffer on account of drought 
and for the next five or six years we will 
suffer on account of heavy rains and floods. 
The minor irrigation and other things are very 
badly managed. Now, Sir, the only river that 
we have is the Cauvery. That is also supposed 
to be a perennial thing; it is called a perennial 
river; but it is under a perennial dispute. Sir, 
the very title is repugnant to a man like me 
who has spent the most part of his life for the 
freedom of the country and, after achieving 
that freedom, for the progress and 
development of the country. Is it sharing of 
waters or is it a water dispute? My friend 
talked of the creation of wealth and he said 
that the waters of the country should be 
treated as part of the wealth of the nation. This 
is one river and here is my riparian right. My    
riparian       rights       are    there. 
6 P.M. 
Dispute is different sharing is different. We 
should approach the problem with the spirit of 
creating our national wealth, for the 
development of all regions, for ev:en 
development of all regions. Even ^ man who 
in the southern—most part like Kanyaku-mari 
will be benefitted with the resources in the 
Himalayan area or in Assam or in Gujarat; 
that spirit is lacking. For thirty years, there is 
no national integration, no national unity. We 
are creating more and more disputes This is 
what this Bill is also going to lead to; that is 
my fear, Sir. Sorp<» machinery must be 
created—I don't deny. Even for the 
imlementation of an Award machinery has 
become essential. That shows the spirit, the 
approach. After Independence, the 
Government, whoever may be in power, do 
not think of generations. That great man, Shri 
Jawaharlal Nehru, had some vision. He 
thought of planning even before 
Independence.   He     thought     of     the 

next generation also. He was con. vinced that 
the whole of India is one. So he had that 
approach. But after that, I wonder if anybody 
is there to carry forward that spirit with regard 
to the development of States. That is the crux 
of the whole problem. (Time Bell ring?). That 
is the problem whether in Assam or in 
Kashmir or in the south. 

So, Sir, before I conclude, there are some 
pressing- problems in my State. I want the 
hon- Minister, and through him the Prime 
Minister, to use their good offices to settle that 
dispute immediately. When i And the ruling 
parly chiefs in the Spates going and attacking 
the non-Congress Governments, how does that 
create a congenial atmosphere? Sir, a few 
days back I was in Triuciiaraplli in my native 
district. The Congress (I) Chief of Tamil Nadu 
was saying- that the law and order situation 
has collapsed in Tamil Nadu. "I warn the 
MGR 'Government"—he said. Last week, I 
found, in Kashmir some Congress (I) chief 
threatening Sheikh Abdullah. In West Bengal, 
I read about a Congress (1) Chief threaling 
Mr. Jyoti Bosu. Hie said: rolled into the Bay 
of Bengal, ju least he aid not go to that extent 
He did not threaten MGR with being thrown 
into the Bay of Bengal or the Arabian Sea. Is 
this the spirit of national unity, national 
integration? How—do I get confidence; how 
do I get conviction? So, Sir, immediately, at 
least hold this conference of the Chief 
Ministers of the three States—Kerala, Tamil 
Nadu and Karnataka—to settle the Cauvery 
problem, because it is overdue—more than six 
years' 0ld; it has been pending and it is 
allowed to rot. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Please conclude now. 

SHRI M. KALYANASUNDARAM; Sir, 
how to exploit the ground water resources? It 
is also a problem, although it is not direcltily 
connected with this. For thirty years after 
independence we have neglected minor 
irrigation     tanks;  that  is  also  a Pr0- 
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blem. I just urge unan the Irrigation Ministry 
to look into these problems, So that all States 
and regions should leel confident that their 
turn will also come.    Thank you. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Pant. I hope you will 
conclude within 8 minutes. 

SHRI KRISHNA CHANDRA PANT 
(Uttar Pradesh); I will try to finish within 8 
minutes. In any case, I am not going to take 
long. 

Mr. Cice-Chairman, Sir, I support the Bill 
because it has become necessary for the 
Award to be implemented. And the Award is 
not implemented by mutual agreement 
amongst the States. And it is a pity. I wish the 
Bill had not been necessary. I wish the States 
haa come forward to implement the Award—
this Award and other similar Awards. I have 
had some association with the Narbada water 
dispute and i do not mind taking the House 
into confidence today and saying that at one 
stage both the Chief Ministers of Madhya 
Pradesh and Gujarat had practically come to a 
settlement. If that settlement had been gone 
through, then this dispute would have been 
settled years back. Actually both of them had 
initialled and then one oi them went back on it 
and it has taken so many years. Now, at long 
last, the Tribunal gave its award. Still certain 
disputes linger. Still States come forward with 
their own points of view. I cannot blame them. 
It is natural. But if it ultimately means that the 
resources of (he nation are not utlisied, then it 
is at the cost of the utilisation of these 
resources that these disputes are dragged on 
and the matter is of such serious concern t0 the 
nation that I think we must put our minds to 
this question collectively. There is the question 
of the awards being treated with finality and I 
do hope that after the award has been given 
and after whatever other provisions of 
clarifications being sought from the Tribunal, 
etc. have been gone    through, the States 
would 

accept the award with finality and 
they would implement them. Other 
wise, there can be no end to these 
disputes. 

Sir, in fact, I have only two things to say on 
the basis of my little ex_ perience of this 
subject. Water must be treated as a national 
resource. There is an illusion in this country 
that there is sufficient water to. last for 
generations. That is not correct. Even today 
there is scarcity and we take it for granted that 
the scarcity was always there. In certain areas 
there was sufficient water but today there is 
scarcity. Rajasthan is an extreme example of 
scarcity of water. If we do not take a long-term 
view of our water resources and if we do not 
properly manage them and control them, I 
think in 20 years we shall find large parts of 
our country with shortage of water. I have 
come because I think that it is not generally 
understood nor is it understood that the water 
that we have is being polluted. So, pollution 
and shortage will be two of the major problems 
of water in the years to come on account of 
demand of urbanisation, demand of water 
supply in the rural areas, the demand of 
industries, the demand cf agriculture, etc. and 
the competing claims make it more difficult 
for water to be sufficient to satisfy all these 
demands. Today there is wasteful utilisation. I 
must say that we waste water and it is time 
that the Government should lay down certain 
guidelines so that there is proper utilisation of 
the right quantity of water and water is saved 
as much as possible. There is the question of 
underground storage of water which we cannot 
tackle unless we treat water as a national 
resource. There is this question of large 
quantities of water being wasted into sea. 
Some of my friends referred to it. Except some 
water going to the sea which is necessary to 
keep the salinity off the land, we must be able 
to preserve this water. Then, Sir, there is the 
question as to how to treat the development of 
these     rivers.   The  river 
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basin concept has been accepted in India in 
our planning also. But the problem is that 
while Entry 56 0f the. Union List enables the 
Central Government t0 take a total view of the 
river basins, Entry 17 of the State List is so 
comprehensive in its definition that really 
speaking Entry 56 is all but nullified and the 
Central Government is not able, in practice, to 
deve_ lop river basins. The States cannot 
really undertake the development of the entire 
basin because the State has control only over a 
part of the river basin. So, this raises a very 
fundamental question and this leads us to 
problems regarding control of floods because 
of which we have 11. > s flood situation in the 
country. Unless river basing are treated as a 
whole for the purpose or development, this 
will continue to pose a problem for the future. 
I would, therefore, suggest that these two 
concepts, namely, the idea of treating water as 
a national resource and the idea of developing 
river basins as a whole, must be accepted as 
the basic planks of the development of water 
resources in our country and for both these it 
may become necssary to amend even the 
Constitution. At one stage, I remember there 
were certain ideas, some tentative proposals 
and these were discussed with the State 
Governments. The States had some difficulties 
but the discussions went far achead and there 
was some hope that some formulations would 
emerge which would take care of this basic 
problem. But since then there has been very 
little movement in this direction. I would like 
to suggest to the Irrigation Minister, who has a 
lot of experience in his State and who is now 
experienced here also, that this is the time now 
to take a total look at this problem. Otherwise 
in future we may run into serious difficulties. 

Lastly, Sir, the question of Nepal has been 
raised. I raised this issue even at the time of 
the Budget debate that the discussions with 
Nepal must be expedited. Otherwise there is 
no solution    to    the    floods of U.P.  and 

Bihar. If this is expedited, then the problem of 
energy will also be sorted out to a 
considerable extent in this part of the country 
and it will help the other parts ot th.e country 
also because the power situation in an inter-
connected grid can help the other parts of the 
country also. These are the basic questions. I 
hope I have saved you some time and not 
exceeded 

 

SHRI M. KALYANASUNDARAM: Sir, 
please speak in English so that we can also 
understand. 

SHRI KEDAR PANDE; Sir, so far as this 
Bill is concerned, it has got a very limited 
scope. So far as the other questions are 
concerned, they are of a general nature. Those 
are different things outside the scope of this 
Bill. But so far as this Bill is concerned, there 
is only one thing, namely, if ffiene will be a 
tribunal award, how to get it implemented and 
that is provided in this amending section 6A. 
So far as the constitutional position is 
concerned, there is n0 difficulty. It has been 
thoroughly examined. Entry 56 of the Pinion 
List, Entry 17 of the State List and article 262 
of the Constitution are the constitutional 
provisions which are in this Constitution. 
Having examined all these things, this 
Amendment Bill has been brought forward. 
This has been passed by the Lok Sabha. 

Now, so far as the merit of the case is 
concerned, this Narmada river is a big river 
and it carries nearly 28 million acre-feet of 
water. There has been sharing of water in 
different ratios between different States, four 
States. Madhya Pradesh has got 18.25 million 
acre-feet of water. Gujarat has got 9 million 
acre-feet of water. Rajasthan has got .5 
million acre-feet of water. And, Maharashtra 
has got .25 million acre-feet of water. That is 
the Tribunal award. This Award is going to be 
implement- 



 

ed   by two organisations  as provided in   this     
amendment.     (1)   Narmada Control 
Authority js  entrusted    with the execution of 
this scheme. We are going to spend a    huge    
amount   of money    over     this    project,    
nearly Rs. 3,500 crores.    So it is a big project.      
This Narmada Control Authority which has 
been mentioned in this Bill is going to execute 
this project in different   States.    Next,   if  
there   be any discrepancy or  any wrong thing 
dene by this Narmada Control Authority, an 
appeal may lie to the Review Board.     The  
Chairman will   be    the Union Minister of 
Irrigation and    the four   Chief   Ministers    
will     be    the members of the Review Board.    
The Review Board is not going to review the 
tribunal's  award, or the decision of  this 
Control Authority,    So there should be no  
confusion  with respect t0 this  aspect.    So, it 
is the limited scope of this Bill.    I have cited   
the example of Narmada.    There may be so 
many awards of the tribunal with respect to so 
many rivers.    But that is a  different thing.    
But  this  is the basic  thing.    This  Bill  
applies to all types of awards and inter-State 
water disputes   with    respect    to     different 
States.       So  there may be so many awards 
later    on.    That    is  what   I wanted to say in 
regard to this Bill. 

So far as the development of water 
resources of the country is concerned, it is a 
very general matter and it is very essential 
also because these water resources must be 
developed in the whole country, in the past, 
efforts had been made, that is, for Ganga-
Cauvery project by Dr. K. L. Rao, th»n 
Captain Dastur's Garland Canal etc., and 
having examined all these, we have come to 
the conclusion that those schemes are not 
practicable. So I convened a meeting of 
different State Secretaries and Chief 
Engineers of the country and we discussed it 
thread bare and that was the national 
perspective for water resources development 
in this country. We discussed a lot about the 
northern portion and the southern portion of 
the country.   So far as the 

nounern rivers are. concerned, we have got 
certain relations with different foreign 
countries, like Nepal and Bangladesh. So 
thes'e disputes arc there. So far as southern 
portion is concerned, >n that case ws find that 
it i5 possible to integrate peninsular rivers in 
the south. We have Mahanadi river and this 
Mahanadi may be connected to Krishna-
Goda-vari and that scheme seems to be 
plausible, and we have discussed a lot. 

SHRI KALPNATH RAI: National grid. 

SHRI KEDAR PANDE: Yes, national 
grid. So this scheme has been welcomed by 
the representatives of different States in that 
region. Later on, we may need some 
legislation with respect to it but that is being 
examined. 

So far as Nepal is concerned, we have 
discussed with some officials of Nepal like 
the Foreign Affairs Secretary and we 
discussed the Karnali scheme. It is called 
Ghagra in our country, and Karnali is in 
Nepal. A dam is going to be constructed on 
Karnali and that is being discussed. 

SHRI KALPNATH RAI; And Kosi? 

SHRI KEDAR PANDE: So far as Kosi is 
concerned, we are going to discuss the 
reservoir at Kosi. The Irrigation Secretary of 
Nepal is coming here, on the 18th and 
Secretary of Irrigation Department and 
Secretary of Nepal will have fresh 
discussions on the schemes. So, we are seized 
of the matter and we are also desirous to see 
that these reservoirs are built up but an 
agreement must be reached. Hence, we are 
very serious about it. 

SHRI KALPNATH RAI:   Dams. 
SHRI KEDAR PANDE: Reservoirs, or 

dams, as you may say. We may construct 
these reservoirs in Nepal, because, so far as 
Bihar and U.P. are concerned, unless we have 
an agreement with Nepal, these rivers which 
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flow from U.P. and Bihar cannot be trained. 
We must have dams in the Nepal territory, 
because, the site is there. The geographical 
structure of the country is such that we have 
not got many sites of dams. We have got sites 
there in Nepal. Hence, we, must have 
agreements with Nepal. We are serious about 
it. The Government of India is very serious 
about it. We had some discussions and 
discussions are going on. So far as the 
Brahmaputra Board Bill is concerned, we 
have passed it jn the Lok Sabha. 
(Interruptions) At that time, in the year 1979, 
when the Janata Party came to power, the 
Brahmaputra Board Bill was passed here in 
this House unanimously. But later on, the 
Janata Government fell and hence it was of 
no use. Then, we came. We had introduced 
this Bill in the Lok Sabha and this has now 
been passed by the Lok Sabha. It may come 
here tomorrow or the day after tomorrow or 
sometime, afterwards. We may pass that Bill 
also. This is the actual position. I do realise 
the seriousness of the situation. I do realise 
that there should be multipurpose schemes for 
water resources development in this country. 
Unless We do it, we shall not survive. Unless 
we do it, we cannot escape from these 
dangerous floods. This is the real position. 
Hence, Sir, this is a very simple and small 
Bill. We should have instruments for 
implementing the award of the Tribunal. At 
present, we are faced with the award of this 
Narmada Tribunal. Now, here, I wish to make 
one point very ctear. So far as the agreement 
between Rajasthan and Gujarat is 
concerned—this was in the year 1966—this 
was thoroughly discussed by the Tribunal. 
They did not accept it. But the Chief 
Ministers of Gujarat and Rajasthan 
approached me. I told them 'You need not 
worry'. I shall convene a meeting of these two 
Chief Ministers, we shall discuss it 
thoroughly and we shall try to find out a 
solution. Hence, there should be no worry 
about it. There should be no    confusion 
among   the 

people of Gujarat and Rajasthan. I have 
already told them. It is not a fact that Mr. 
Pahadia, the Chief Minister of Rajasthan, 
wrote any letter to the World Bank. This con-
fusion was created by the Press. Mr. Pahadia, 
the Chief Minister of Rajasthan, never wrote 
any letter to the World Bank.     
(Interruptions) 

PROP. RAMLAL PARIKH: You should 
clarify. Otherwise, this confusion will go on. 
Please clarify as to who has written it. 
(Interruptions) 

SHRI KEDAR PANDE; I need not go into 
it. I shall convene a meeting of the Chief 
Ministers of Rajasthan and Gujarat and I 
shall try to find out a solution in respect of 
this Mahi river. That is all- With these words, 
I commend this Bill to the House. 

SHRI KALPNATH RAI; Are you going  
to Nepal? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): The question is: 

"That the Bill further to amend the Inter-
State Water Disputes Act, 1956, as passed 
by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now, we take up the clause-
by-clause consideration of the Bill. 

Clauses 2 and 3 were add»d to the Bill. 

Clause  1, the Enacting Formula «*id the 
Title were added to the Bill. 

SHRI KEDAR PANDE; Sir, I move: 

That the Bill be passed." 
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The question was proposed... 

PROF. RAMLAL PARIKH:  Sir,... 

SHRI NARASINGHA PRASAD 
NANDA: Since the, hon. Member has 
participated in the first reading, he 
cannot participate in the third reading. 

SHRI KALPNATH RAI: He cannot 
speak, Mr.   Vice-Chairman. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Just a second. 
Mr. Parikh, I do not know whether under 
the rules there is any bar or not, but if you 
are asking for a clarification, you can 
have half a minute. Otherwise, this 
controversy will take more time. 

PROF. RAMLAL PARIKH: Only half 
a minute, Sir. 

While clarifying the position, the hon. 
Minister pointed out t0 the disagreement 
which has arisen between Rajasthan and 
Gujarat. I want to know whether he has 
receive^ this letter from Mr. Madavsinh 
Solanki, Chief Minister of Gujarat, 
stating that the agreement relating to the 
exploitation of the Mahi waters is 
required to be re-examined in the 
changed circumstances and Gujarat is 
ready and willing t0 discuss provided 
Rajasthan comes forward with proposals 
which are practicable. So, you must 
clarify that Gujarat has already accepted 
to participate in the negotiations. 

SHRI KEDAR PANDE: Gujarat and 
Rajasthan have agreed to partici- 

pate in the meeting    which I    have 
convened. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal); Sir, I want to 
know... 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): D0 you want a 
clarification Or what? 

PROF. SOURENDRA BHATTA-
CHARJEE;   Almost  a clarification. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Mr. Bhatta-
charjee, just a second. I will ask for your 
cooperation. The Minister is to reply in 
Lok Sabha. As the Lok Sabha is 
adjourning and there is no other business, 
may I ask for your co-operation? You 
need not do it now, there may be other 
occasions when the ho». Minister can 
clarify your points. I am just asking for 
your cooperation. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): The question is: 

"That the Bill be passed." The 
motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): The House is 
adjourned to reassemble on the 18th 
instant at 11.00 A.M. 

The House adjourned at 
twenty-eight minutes past six of 
the clock till eleven of the clock 
on Monday, the 18th August, 
1980. 
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